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b We are now ir"ormed that the special leave sou ht
0y the respondents has been declined by the SupremevC g
d:~3.9.1993. gy our earlier order dated 28.5 1Q§° .
rlfcfed payment of the pay and allowances -
:jt;%woners for the period from 1.7.1992 toq 1t0 -
Ordlwnh a period of two weehs. Wo are informed h.l‘lgg3
-der has bee i i e e
the Tribunal :aZONP“fd with. Now that the decision ;i
under an obli -attamed finality, the respondents ar
gation to pay the pay and a]]owancesq fa'e
. rom

\//4.1.1993 on
wards a
nd to comply with the other di
irection
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to make efforts t Provide appropriate alternate
emp]oyment to fhe petitioners. The Counse1 for the
C.M.R., Shri 4. K.

also pak
efforts to find a7ternate employment to the petitioners
m theip estab?ishment Whereye, Yacancieq may  pe
available

s having Fégard ¢4 the

qua?ifications
experiencev of  the

and
petitioners, ThiS'is a fajir and

taken, In this background, we

aPProprigte to drop’these proceedings With

the direction that the Pay and allowances due to the

Petitioners til] i.lﬂ.1993 shaTT be paid to them withi, a

pet 'lOd of three - weeks from this date, We record: the
assuran F both the S S _| h rn Ffor
b ing made to provide a]ter-nate emp1oyment to
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